
 

Misc.(Bail) Case No. 165 of 2021 
 
 

25-06-2021    This is an application u/s 439 Cr.P.C. filed by Md. Jalal 

Uddin, seeking bail for accused Md. Sariful Islam and Md. Ahiya Ali, in 

connection with Dhekiajuli PS Case No. 256/21 u/s 341/392/34 of the 

IPC, corresponding to GR Case No. 1535/21.  

    I have heard the learned lawyers appearing for both 

sides. Also gone through the contents of the case diary.  

     The allegation in the FIR is that on 08-05-2021 at about 

3.30 p.m. while the vehicle of the informant bearing registration No. AS 

01 EC/4319 loaded with grocery items was proceeding from Changsari 

towards Lakhimpur on the National High Way 15 near Keherukhanda, 

the miscreants consisting of 3/ 4 persons stopped the vehicle on the 

road at about 8.30 PM and took the same to Lungi centre, Dhekiajuli 

town and started unloading the grocery items by removing the driver of 

the truck from the vehicle in question. Having got the information police 

caught one of the accused but other fled away and the driver of the 

truck was recovered from near Tezpur Medical College & Hospital in the 

wee hours. Hence, the case.    

    Learned counsel appearing for the State submitted that 

this is a serious case of robbery on the National High Way and 

complicity of the accused persons with the offence is writ large and 

therefore accused do not deserve bail.  

    On the other hand, learned counsel appearing for the 

accused vehemently contended that accused had been wrongly framed 

in the case. None have seen them committing the alleged crime but 

police framed them with the case with oblique motive on the basis of 

unsubstantiated allegations. It is also contended that accused have been 

in Jail since 08-05-2021 and they are local persons having their 

permanent abode within the district. Since the investigation of the case 

have almost been completed, the learned counsel for the accused 

contended that the accused persons may be enlarged on bail.  



 

O  R  D  E   R 

 

     Having heard the learned lawyers appearing for both 

sides and on careful perusal of the case diary, it transpires that on 08-

05-2021 alleged accused persons committed robbery of a truck loaded 

with grocery items while it was proceeding from Changsari to North 

Lakhimpur on the National High Way No. 15 between Sunset and 

Sunrise and accused were caught red handed by police while unloading 

the grocery items from the truck at “Lungi centre” in Dhekiajili town. 

The case diary indicates direct complicity of the accused persons with 

the alleged offence which appears to be serious in nature. Accused 

persons indulged such activities during night which is a cause of concern 

and the punishment for committing such offence may even extend of 

imprisonment upto 14 years.  

     Therefore, considering the nature and gravity of the 

offence, this court do not consider it a fit case to grant bail.           

    In the result, bail petition stands rejected.   

        Let the case diary be returned.    

    The bail application is accordingly disposed off.  

    

 
                                         (C.B. Gogoi) 

            Sessions Judge,                
                              Sonitpur::Tezpur. 

 
  

 

 
 

 


